
GENTfWL ^ADMINISTaATIVE TRBLNAL
PR3NGIPAL BBJGH N/DELHI

0.A.N®. 2215/93

New Dslhi this the i7th Day ©f November, 1993

The Hon'ble Mr.N,V.Krishnan, Vice Chairman(A)
The H®n*ble Mr,B.S,Hegdle,Member(J)

Devi Sahai,
S/o Sh.Basanti Lai,
^® Barrack Police Station,
Chiteranjafi Park.N/Delhi

(By Advocate Sh,A^S.Grewal)

Versvs

i.CooHBissioner of Police, Delhi
Itelhi Pelice Headquarters,
M30 Building, I.P»Estate, N/Delhi

.... ^Applicant

2«Deputy C®mmissiober of Police,
He adquarter-1. Delhi
Delhi Police He adquarter, MSG Building,
I.P.Estate,New Delhi,

(Sh.Laxmi Narain, SI Deptt,
representative)

ORDERS ORAL ^

(Hon»ble Sh,N.V.Krishnan, V.C,(a))

Respondents

Learned counsel for the applicant submits that the

reliefs claimed by tlie applicant hal^talready been granted

by the respondents. In the circumstances, he seeks permission

to withdraw the 0,A» Permission is granted, Accordingly,OA

is dismissed as withdravftfi.

(B,S, Hsgde)

Member(J)
(N^.Krishnan)
Vice Chairman (a)


